%&ﬁéﬁﬁ%ﬁ%%ﬁﬁﬁfﬁﬁﬁﬂmﬁfW$x%

DATE OF OECISToN 841041993

e U e W g P v £ i A TSy N Y

Shri A.KeBoTaluar & Anr.

U o PRI SR > c & v TR (51 813 o

Shri G.R.Menghani Adyocaots for tho Petitinnsrs

Varsus

“§ o -

SR =t LU Tty

{
Union of India & Ors, _Bespondent
--qnu-n—-un-—-v----—-—u-'—---—-——--———--w-,,.—-!—-. mmmmmmmmm " I"}
i
:
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Hon'ble Shri MeY.Priolkar, Member (A)

1, hether Renorters of locel oaners may b2 allowed Lo sse

ne Judoement _ . .
the Judgement ¢ o Z;ﬁé&

2. To be reforred to the fenorter or not 7 O

3. ﬁhether thelr Lordships -ish o see the feir cony of

the Judgzment 7 D
4. hether it nceds to be circulated to other Bemches of
tha Tribubal ? m
(MY PRIPLKAR) (M.5.DESHEANDE )
mEMBER (A) VICE CHAIRMAN




BEFORE THE CEWTRAL ADMINISTRATIVE TRIBUNAL
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O0A NO. 540/93

Shri Arjun Kumar Bansiram Talwar & Anr.'.. Applicant
V/S.

Union of India & ORS, o RESPONDENTS
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CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpands
Hon'ble Member (A) Shri M.Y.Priolkar

Appearance

Shri G.Re.fMenghani
Advocate
for the Applicant
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ORAL JUDGEMENT Dated: 87510.,1993
(PER: M.S.Deshpande, Vice Chairman)

Shri Srinivasan requasts for further time to file
the replys Enough time uwas alrsady granted, Requast is

refused,

2, It is apparent that the applicant's father, Bansiram
retired on 30.6.1982 from Railuway Service and his son was

é " sharing the accommodation vide order dated 5.10.1981, The
General Manager, Western Railway by his order observed that
a substitute employee is not sligible for allaotment of a
Railuay quarter. This observation is not consistent with
a view taken by the Tribunal in OA.NO. 489/90 decided on
31%1%1992 and we find that in the circumstances the applicant

would be entitled to regularisation of the quarter,

“\_»Jk/L///A

.o 2/"’



i
!

mrie

av
N
.

3. In the result, we quash the General Manager's
order and dirsct tha raspondents to reqularise ths

applicant's occupation of the quarter,

4o If the terminal benefits of Applicant Noy 2

have been withheld only because of ths applicant's
occupatidn of the quarter, we direct that the terminal
benefite of Applicant No, 2 shall not bs withheld on

that account and shall be paid to him within thres months

from today,

S With these directions the OA, is disposed of,
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(M.Y.PRIOLKAR ) | (M. 5. DESHPANDE )
MEMBER {A) VICE CHAIRMAN




